
IN THE CENTRAL ADMINISTRATIVE TRIUNAL 
AHMEDABAD BENCH 

O,A.No. 
T.A: No. 

DATE OF [)ECISION 

Petitioner 

Advocate for the Petitioner(s) 

Versus 

± 	 - Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N3 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the J'udgement ? 2 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



Shri Gumansingh G D': 
Shri Mahendra Sir1h 
Shri Aohan Sinah 
Shri Manish Kurna: She: i 
Shri George °.Farmar 

Add 	: C/o.Tamin Ansari, Advocate 

	

, 	H, 	,hnedabad-- 
380001. 

Uwnifle Indian Railways, 
hairman, Railway Board, 

tail Bhavan, New Delhi. 

: 	iestern Railways, Re2. by 
LtS General Manager, 
churchgate, Borray. 

i 	jivisional Railway Manager(W.R.) 
.?aroda Division, Baroda. 	 .. Respondents 

.1e 

'U 

To.166/92 

	

-- 	 Dpte 30/9/193 

';.le 	 ; Viee han 

states that the benefit of revision of pay 

:s per the Railway Board's letter dated 15.5.1987 will br: 
* -LL 

iveri to L 	>rovisionally i.e. subject to the decision 

	

L 	 I 
the SLP filed byRailways in the Supreme Court. In view 

ef this statement, Mr.P.J.Patel for the applicantsser': 

ermissiOfl to withdraw the application with 1ibert 

file a fresh application in the event of any recei 

:iflg ordered from the applicants after the Suprrnc Ce.;: 

;,H ' 



:3: 

The application stands disposed of as withdrawn. 

No order as to costs. 

2. 	The respondents shall complete the/fixation 

of pay and bake payment to the applicants pursuant to 

the above statement within a period of three months 

from the 'ite of the receipt of a copy of this order. 

V.Radhakrishnan) 	 (N.BJPatel) 
Member A) 	 Vice Chairman 

a. a.b. 


